
NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

One ippeas for the pplicant, nor the  

Ajplicant is presct in person, nor any formal 

request 	been made for iJourtmit. Uowevr, 

M r.0 .B.MohzD atra, 1 earned AddItional StaniLng 

Cnso'. j 	 J with his aid aid assit-aric 

e have perused the rerds placed before us. 

The sole grievance of the 

plit is that the es)onent ho,l, for the 

:aascris best ewn to him, he not lnct ad him 

fr the uot of EDE3,i,M,  Goru&. Brandi Post 

office, despite the fact that he bad seaired 

highest percentage of marks in I1.3.C. 

ixaminaticn. He has also alleged that although 

he bad submitted in, come and property osncrship 

coLtificate but the se was not ftily 

cansidered by the Ro.soonderts and elninated 

iiim from ZOa of consideration. 

The esaondents bdve contested the 

aplication by filing counter where they have 

lenied the allegation m a d e by the kplicant. 

hi1 acinitting that the Tlicant had scared 

highest percentage of marks nong the candidates 

C 9 a;plications w(-.-re finally in the short list) 

sider&ci by the recruiting authority but his 

case could not he considered fcr final salectio 

as the .plicant C1L not fulfil the basic 

u 3X)p arty and in come conditions, .Z'lthough, as a 

rule, the Resonents c3o not carryput 

jendait verification of the certificat 

submitted by the candidates who are not found 

prima-facie eligible for selection, an 

exccption liCS been dc in this CaSe and the 

prop arty/in came certificates submitted by the 

pli cant 'a are sent for verification on the 

ansideration that he had secirod highest 

p ercentae cf marks amonu the caiidi. ates 

o.nsidered for final selection, airing the 

local verification aS the elrcent failed to 

substantiate the cIaim that he had macic about 

ownershIp of propert/ 	cen 	oyineni 	f  

income, his c:diatue hed to be rej ected, 
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In viet of the facts c tU ~_, -~~ ;7 

wo see no irre1rity in the matter of 

selection of the cdi1ate for the post by 
the Resoondets, In this circumstance, this 
Original lipplication is lisposed of bethy 
c1ev±i of mcrit N0 

'1aber (Jiaida1 ) 


